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' HIGH COURT FOR THE ST

;;""fiJi[iT j,'4,*;',:^""^-^

'TiA';,i5Eif^,,jl,,oil,pi,??L,,^.*

[ 34181

THE HONOURABLE THE (

rHE HoNouRo"., ,*,iltt 
JUsrlcE ALoK ARADHE

JUSTICE J SREENIVAS RAO

PRESENT

ON NO: 24894
wRt TPET,TI

OF 2024
Between:

sjfl.,ff :{!#t#:ifi,fl tr,ili,xifl,,,yioi:;f *^itriBltH:"J;

AND ...PET|T|oNER
1. The State of Telan

,iil[',y,'h',",;,j'fjtn{ilsi[F::iB,s,?i;;::".rih#,iioi.,Hea,hand
w*ansii. ;;6;#;#;#nrversitv or Heatth sti"n.uq R6i"ty *s Resistrar,

...RESPONDENTSpetitron under Article 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit filed therew
pleased to issue a writ or ;;;". ". ;;^^]lteo 

tnerewith the High court mav be

or r\4a n d a m u s dec a r n s,^"":L:'": i;:H :ffi::,;H IJHT :ffiai:petitioner as Non- Locar (NL) candidate in its notification dated 27. 08. 2024despite petitioner being eligible to be considered as Locar candidate as per Rure3(a) (ii) of Terangana Medicai and Dentar coreges Admission, (Admission intoMBBS and BDS courses) Rures 2017 as amended vide G. o. tVrs. No. 33 Hearth,Medicar and Famiry werfare (c1) Department dated 1g 07. 2024 as being i,egarand arbrtrary and vroration of Articre 21 0f constitution of rndia, consequen,y directthe respondent No. 2 to treat the petitioner as a Locar candidate for a, thepurposes of Admission into MBBS and BDS Courses for the Academ ic year 2024-
25 under the aegis of KNR University of Health Sciences, Telangana State.



tANO:1 OF 2024

Petition under !

the affidavit filed in st-r

the respondent No' il

State for admission r

to NEET (UG) 2O2t'

Dental Colleges Adnr

as amended vide ( l;

DePartmentdated 1{l O7 2024

IANo'.2 OF 2024

Petition und

the affidavit f iled

suspend the notif

respect of Petition

IA NO:3 oF 2024

,ection 151 CPC praying that in the circurls.a lces stated in

:port of the oetition' the High Court may b<> plerased to direct

to treat the petitioner as a Local canclidate ir the Telangana

to MBBS/BDS under competent Quota 2-g)z' ' 25 in pursuant

inaccordancewithRule3(a)(ii)ofTelang:lnarv|alcatand

rssion. (Admission into MBBS and BDS C()u's':s) Rules 2017

. O. tv'ls. No 33 Health' Medical and Fernrily Welfare (C'1)

r,: Section 151 CPC praying that in the circ rnrstances stated in

r- support of the petrtion' tn" n'nn CoLlrt nav be pleased to

ication dated 21 ' OB' 2024 issued by thr: te:;pondent No 2 in

6, pendrng disposal of this Writ petition'

Petition und:r Sectton 151 CPC praying that in the :tr:r

theaffidavitfilednsupportofthepetition,theHighCcurt
suspend the notilrr;ation dated 24'09 2024 regarding lrst o1' Nto'

issued by the rescondent No 2 rn respect of petitioner perrdittg

petition.

Counsel for the F etitioner: SRI B'MAYUR RE9?I' jiENlOFl oCTUNSEL FOR

iRt nllunt DIvAKAR REDDY

counsel for the tlespond"";'N;;-sRi nlrncanJuuA RE DD'r' AGP FoR

MEDICAL HEALTH & F/\MILY WELrI$

counser for the Respondent No'2: t-it?["J 
[R[;,ll^ 

t*'\BHAKAR RAo'

The court made the following: ORDER

mstances stated in

niry be Pleased to

e,ligible candldates

d isposal of this writ
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JUST c
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TICE K
AND

HE

Assistant

oRD

Mr. B.Mayur

representing Mr

the petitioner.

Mr. R.Nagarjuna

Government Pleader for

J.
RAO

TPETITION No.24894 of 2024
(Per the Hon,ble the Chef Justbe Atok Aradhe)

Reddy, learned

Medical, Health and Family

learned counsel representing

Reddy, Ieamed Senior Counsel
Alluri Divakar Reddy, learned counsel for

I

Welfare Department for the respondent No.1.
Mr. G.Ravi,

Mr. A.prabhakar Rao,

Katoji Narayana Rao

(hereinafter referred to

respondent No.2.

learned Standing Counsel for the

University of Health Sciences

"the University") for the

2. With the consent of the learned counsel for the
parties, the matter is heard finally
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3. In this i"

direction to tt

for admissio'rl

2024-2025

Telangana

rit petition, the petitione r' inter alia' ';eeks 
a

e University to treat her as a locaLL t:anrlidate

lo MBBS/BDS course for the ac''Ld:rric year

11 accordance with Rule 3(a|(iir of the

\(edical and Dental Colleges \tlrrission

(Admission into MBBS

(hereinafter :eferred to as'

& BDS Courses) I1ules 2017

"the Rules")

4. Facts giving rise to filing of this writ petrti:n briefly

stated are lhat the petitioner prosecuted her sturliss up to

classXinDubaibetweentheperiodfromtg()t''-o2008'

According to the Petitioner'

Telangana, in the Year 2019

she shifted tc th': State of

and Passed her )(l and XII

class exarr ination, nameiy Intermediate exarninrrtion' from

theNatiorLa'llnstituteofopenSchooling'Tnt:petitioner

was regist ered as a candidate from the State of 'lelangana'

Accordin;q to the petitioner,, she is residing ir 1he State of

Telangar t since the Year 2OI9'

5. Th,: petitioner appeared in the NEIIT rxmination

which wa s held on O5*0S.2O24. The res:-rlt tf the said
examinat.irrrr was declare d, on 26.07.2024. .llLe State of

" -- ,'.
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?e.langala had

Health, Medical

amended the Rules vide G.O.Ms.No.33,

(Cl) Department,
ard Family Welfare

dated t9.O7.2024.

Telangana, she was not treated as the loca_l carrdidate
Thereupon, the petitioner fired this writ petition , inter aria,
on the ground that in view of Rule 3(a)(ii) of the Rules, she
is entitled to be treated as a local candidate.

7 . Learned Senior Counsel for the petitioner has
submitted that as the petitioner has complied with the

mandate contained in Rule 3(a)(ii) of the Rules, the action

of the University in not treating her as the local candidate

is arbitrary, irrational ald is in violation of Rule 3(a)(ii) of

the Rules.

6. Even though the petitioner had
certificate issued by the 

"rn.,,^^-"'^ 

'.1" produced the

14.02.2023, o"ro." , 

Tahsildar' serilingampaJiy' dated
he University stating that she isresiding in the State of Teiarrgarra since the year 2019 and

has passed the qualifying examination from the State of

l
l
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hand, the learned co unsel ior the

B. On th : other

fulfr11ed th,:r requirement of having studied four cc'nsecutle

years in ttLt: State of Telangana and therefore st'e cannot be

treated as .he local candidate '

the Petitioner tLas not

UnivetsitY nas submitted that

9 We lLave considered the rival submissiicns made on

both sides' and have perused the record'

10. Before proceeding further' it is apposite tc take note

of Rule llta) of the Rules, which is extracte C br:low for the

facility oI reference:

"(a) A candidate for admission into trnclel-gl arluate

courscs under 'Competent Authority Q:cta' in

Telr-rgana should be Indial National/Person of l:-rdian

Origin (PIO)/Overseas Citizens of lndia (O()l) c:rri lLolder

ar-rr I sha,ll fulfrl the following provisions:

i) f t1.e candidate has studied in eclu:ationaL

Ins;1 Ltutions in such local area for a penorl of lrlt less

tharL four consecutive academic years endtng rnth the

acarlernic year in which he appeared or as the c 1s3 may

be 1' rst appeared in the relevant qualifying e:iarninltion.

or
ii) \ ,.here during the wh$1or any parr ,rf the four
conser:utive academic years ending wrth th: ecarlemrcyea: in which he appeared, or as the case nl a,\ t t:. frrstappr: rred for the relevant qualifying examinat ion. ht, has

I
I
,

l

i

f

a
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not studied in any educational institutions' if he has

resided in that local area for a period of not less than

four years immediately preceding the date of

commencement of the relevant qualifying examination

which he appeared or as the case may be first appeared'

iii) lncal area herein means tJ:e State of Telangana'

Further, in case the candidate has not studied in any

educational institution and has resided in the local area

as stated at (ii) above, to be eligible for admission into

undergraduate courses under'Competent Authority

Quota', the candidate should have appeared for the

relevant qualif]'1ng examination in the State of

I elangaJra.

1i. From the perusal of the aforesaid Rule' it is evident

that the a-foresaid Rule requires the candidate seeking

admission under the quota meant for local candidate has

to study in the State of Telangana for a period of four yea'rs

orlesideintheStateofTelarrganaforaperiodoffour

years. In addition, the candidate has to pass the qualifying

examination from the State of Telangana'

12. In the instant case, the petitioner has Passed the

qualifying examination i'e', XII class examination' from the

State of Telangana and has resided in the State of

I
,

I
I

Telangana from the yeat 2olg onwards' which is evident
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from the :,.:rtificate dated 14.O2.2023 isr,iuecl by the
Tahsildar, si.rilingampally. Thus, the petitro.e;- ,-r-r lf s the
mandate coilrained in Rule 3(a)(ii) of the Rule,:;. .Ih: action
of the respr_ndents in not treating the petitioner as loca_l

candidate i_. not in consonarce with Ruie :t(a)(i) of the
Rules.

13. Therelt:re, the University is directed

petitioner r;.r; a local candidate for the

to t re at the

llurF,o Ses of
admission t,:r MBBS/BDS course for the aczLd,:ni c vear
2024-2025

14 Accord ingly, the writ petition is disposed of

Miscelli,r eeous applications pending, if altr.. shali
stand closed. However there shall be no order as tc costs.

To
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OFFICER

I!: fll."lp*t Si,)cretary, Medicat H^ealth and Famity Wetf:rre [,e)artment,
Uecretanat Butl(itngs. Hyderabad, State of Telanoana
The Registrar. l'.aloji Narayana Rao University of"Hearth lic errc:s. warangar.
Telangana Stalt.
One CC to SRI ,\LLURI DTVAKAR REDDy, Advocare [OpUC]Two CCs to G[:, FOR MEDTCAL HEALTH a fnnlttrVWEr F/\ilE, High Court
for the State of -elanqana, 

at Hvderabad. tOUil
one cc to SRr ,\ PRABHAKAR'RAO. SC FOR (NRUHS [C)pur]lTwo CD Copie:,;



HIGH COUFIT

DATED:04 t1Ot2OZ4

ORDER

WP.No.2489zt of 2024
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DISPOSING C)F THE WRIT PETITION
WITHOUT COSTS.
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